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-2, The Supdt. of Post Offices
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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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Between

M. Yusuf, and

D.B. Madhava Rao : Applicants
and
1. The Senior Supdt, of Past Offices

Visakhapatnam Dist, & Division
Andhra Pradesh

Rajahmundry Division
East Godavari DBist., AP

ﬁﬂ. The Director General
Dept. of Posts

Dak Bhavan
Sansad Marg
New Delhi 110001 : Respandents
Counsel for the Applicants : Krishna Devan, Advocate
Counsel for the Respondents : M, Jagan Mohan Reddyi
SC for Central Government

!

CORAM

HON. MR, T. CHANDRASEKHARA REDDY, MEMBER (JUDICIAL)

Judgement

(Orders g@;per Hon., Mr, T. Chandrasekhara Reddy, Méﬁ@erﬁ

)

This is an application filed by the two applicants herein

for payment of Daily Allowances for their period of Trai

ning

in PTC, Mysore. The first applicant is said to have undérgone

training in PTC, Mysore, from 17-7-1989 to 6-10-89 whereas the

second applicant is said to have undergone training in t©

Postal Training Centre, Mysore,from 23-10-89 to 12-1-1%l

e

G.

Both the applicants have filed MA .209/93 seeking permisgion to

file a single OA. . :
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- 2. Heard Mr. Krishna Devan, counsel for the applicahﬁs
t

| and Mr, M, Jagan Mohan Reddy, Standing Counsel for thg'
' 1
|
t respondents and MA.209/93 is allowed as the 1nterestp of the

i applicants is common, : ;1.
| y
‘ 3. The brief facts giving rise to this 0A are as follous :

[ The 1g§tiﬁapplicantj}QQ§fkd8puted to undergo training iﬁlthe

Postal Training Centre, Mysore, fProm 17-07~89 and 6—10?89.

.

\ The first applicant had submitted on 16-10-1989 to theiflrst
L respondent claiming TA & DA for the said period of traﬁnlng

o
he underuwent at Mysore, The first resp ondent:had passﬁd the
l

bill in the month of June, 1392 Por the TA claim and hald
|

‘ disallowed daily allBvance claim., It is Purther pleadéh-by |

. H o
the first applicant that original advance of Rs,1750/- was paid

towards advance for undergoing the said training at Mysﬁre

| and only a2 sum of R%,750/- had been adjusted towards TA ﬂlaim

i and disallowed DA claim. A sum of #5,200/- per month uag re-

! coverad from the pay of the applicant for the months cF}?une,Qz

to October, 1992, Likewise the 2nd respondent was 315011,

¥
{ directed to undergo Induction Training to Pestal Rssistahts

‘ |
in Postal Training Centre, Mysore, from 23-10-89 to 12- 1190

The second applicant was also paid an advance of Rs,1750/:2
\ . !
| order to undergo ths said training, On completion of th”

N training, the second applicant also submitted the bill to thei

| respondent claiming both TA & DA for the period of tralnlng.
| The first respondent had passed the bill in the month oF\

June, 1992 to the extent of TA claim and it has dlsalluul!

I
the DA claim, An amount of Rs,1400/- had been recnuered-ﬂiom

the pay of the second applicant Por the months of June, 199@;
to January, 1993, It is case of the applicants that thEy”are

entitled to be paid the daily allgwances For the meriod they

had undergone training at Mysore, |
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4, The fact that both the applicanthad campleted the

|
ing at Mysore in pursuance of the order passed by the ﬁom—

f train-

|
petent authority is not in dispute in this 0A. UWhile dnder—

going such training both the applicants had incurred cgrtain

|

It has to be
"
|

amogunt towards hoarding and lodging charges.

taken that the applicants were outside the headquarteﬁ on
official duty while undergoing the said training. SD; both
the appllchE? angon official duty outside the headquafters
gy &1 .
and it 4= Pit and proper to direct the respondents to|péy the
€ Dacly Swreme 5 .
applicants DA touhich they are entitled in accordancejmith
n .

rules, Hence, the respondents are:Rereby directed to“?%imburse
both the applicants the DA amount for which they are %ﬁtitled
in accordancé with rules for the period of training tﬂ%y had
undergene at Mysore, If any payment had already bee&[ﬁaid,

the same shall be deducted from out of the amount thgp_is
payable now in pursuance of the ordérs of this Trlbunai.

5. This order shall be implemented within three months from
! |

the date of communication of the same.

6. \With the above directions the 0A is allowed, m?‘ufinﬁg the

( -'?LB-.V\ tl.ﬂ..&_gé"l‘-—\_- - e 6\.—_—74[

(T Chandrasekhara Reddy)
Member (Judicial)

parties to bear their own costs,

Dated : March 10, 1883
Dictated in the Open Court  Deputy %ggistra (8

Sf. The Senior Superintendent of PFost Offices,
visakhapatnam Dist., & Division, A.F. i

2. The Superintendent of Post Offices, |
Rajahmundry Division, East Godavari Dist.A.P. -

The Director General, Dept.ofPosts,
Dak Bhavan, Sansad Marg, New Delhi-l1.

4, One copy to Mr.Krishna Devan, Advccate, CAT. Hyd.
5. One copy to Mr.M,Jaganmohan Reddy, Addl.CGsC. CAT Hyd

6. One spare CoOpye. |
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APPRGVED BY

IN THE CIL}‘J‘I‘RAL ALVTINISTRATTIVE THIBWIAL

HYDERAZBAD BRUICH AT HYDERABAD

THE HON'BLE MF.VYNEELADRI RZO :V,C.
A
THE HON'BLL MR.R.BALASUBRAMANIAN:M(E)
ND
THE HON'BLE MK.CHANDRA SEKHAR REDDY +1.
sMEMBER(J)
_/m
FHE HOWN'BLE TR,
DaTEL: V% _1993
O kLA JUDGHMENT 3
 R.P./C.P/M.A. Ne. : -
/C.B/ - ')oc\\o\fsk
. in
v.ine.  227\42
T.A.Noe, 77" (W,P,No., )
. Adnited and Ifterim directions
issuef, !
Allowed
—p—— et

~ Dispoged of with direetions

L

ismissed as withdrawn

Di smijs sed

Dismjssed for default
Re jepted/Orddred

No order as to costs.
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